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About 859 families of  Burma re
patriates living in  camps in various 
States at present are reported to be 
in need of rehabilitation assistance. As 
regards families not living in camps, 
it is not possible to make any accurate 
assessment of then: number or of their 
economic condition.

It is the State  Government which 
assess the requirements and work out 
schemes for the rehabilitation of re
patriates in their States. Schemes for 
land reclamation as well as starting 
of industries are necessarily a process 
in time.  The State Government are 
continuously pursued regarding this.

(li) Ceylon Repatriates

The repatriation of Indian nationals 
from Ceylon  under the Indo-Ceylon 
Agreemet 1964 has not yet commenc
ed.  Some Indians, however, are re
ported to have made their own ar
rangements for return to India and 
have since  arrived in this country 
These families are presumed to  be 
capable of resettling themselves

Raids in Jabalpur

2381. Shri Vishwa  Nuth  Pandey:
Will the Minister of Home Affairs be 
pleased to state:

(a) whether it is a fact that Cash, 
Jewellary inc'uding Rs. 50,000 diamond 
necklace, gold and other valuable pro
perty valued  at several  lakhs of 
rupees were recovered from the resi
dences of some officials of the Public 
Works Department of Jabalpur dis
trict where  Vigilance Commission 
Officials organised  surprise raids re
cently; and

(b) if so, the reaction of Govern

ment thereto?

Hie Minister of Rome Affairs (Shri
T. B. Cha/vaa); (a) and (b). It is un
derstood that a number of cases have 
been registered by the State Vigilance 
Commission,  Bhopal, against  some 
officials of the Public Works Depart
ment and some other officials of the 
Madhya Pradeih  Government.  The

matter falls within the jurisdiction of 
the State Government.
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Orissa Primary School Teachers

2383. Shri  Chlntamani  PaflJgTahi:
Will the Minister of Education be 
pleased to state:

(a) whether the Orissa Government 
have fixed the  minimum remunera
tion for primary school teachers;

(b) if so, the details thereof,

(c) whether  the  triple  benefit 
scheme for the primary teachers has 
been implemented in Orissa by now; 
and

(d) if not, the reason therefor?

The Minister of State In the Minis
try of Education  (Shri Bharwat Jha 
A»d): (a) and  (b). According to
the telegraphic information supplied

by the State Government, the mini
mum monthly remuneration of an Up
per Primary passed untrained primary 
school teacher is Rs. 50 plus Rs. 37 
as dearness allowance. Further revi
sion is under consideration of a Pay 
Commission.

(c) Being  implemented from 1st 
April, 1964.

(d) Does not arise
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